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ORISSA ACT 21 OF 1960
THE ORISSA APPROPRIATION (No. 3) ACT, 1960

[Received the assent of the Governor on the 28th November 1960,
Jfirst published in an extraordinary issue of the Orissa Gazette,
dated the 7th December 1960]

AN ACT TO REGULARISE PAYMENT AND APPROPRIATION OF CERTAIN
FURTHFKR SUMS OUT OF THE CONSOLIDATED FUND OF
THE STATE OF ORISSA FOR THE YEAR ENDING ON
THE THIRTY-FIRST DAY OF MARCH, 1957

BE it enacted by the Legislature of the State of
Orissa in the Eleventh Year of the Republic of
India as follows :-—

Short title. 1. This Act may be called the Orissa Appro-:
priation (No. 3) Act, 1960.

pee ot 2. From and out of the Consolidated Fund of the

167 out of State of Orissa, sums not ex ee lirg those specified

the Consoli- in column 3 of the sub-joined Sche 'ule, amounting
dated Fund .

of Orissa 1or i the aggregate to the sum of rupees one crore,

the ¢ arninety-eight 1.khs, forty-nine thousand, one hundred

" and sixty-seven is, by this Act authorised t wards

defraying the charges which had already been in-

curred and which are in cxcess of the s nctined

grant for the year ending n the 31st day of March

1957 in respect of the servicos specified in column 2

of the said Schedule.

Appropr i a. 3. The sums authorised out of the Consolidated

e Fund of the State of Orissa by this Act shall be
deemcd to have been appropriated for the services
and purposes expressed in the sub-joined Schedule
for the year ending on the 31st day of March,
1957.

For the Bill see Orissa Gazeite, Extraordinary, dated the 7th November 1960







